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H(ji> ﬁon, Mc. K. Obayya, Member(A)

T s Headd Sri V.D., Ojha, learned counsel for the
; e . applicant,

.. ¥ i -The applicant submitted his application for
_ L 4 _ ' .xtivfl Sefvipes(Pfeliminaryj eéxamination, 1993
gk ¥ by registered post on 15.2,1993. A copy of the
¥ - ﬁ b | L postal receipt is on record as (Annexure-A 2)
| ; s . to the application, He was yhowever, infg;med
, y A by a communication dated 26,4.1993 by U,b5.G.
| J ' (Annexure -A 1) that his application cannot
be entertained as it was received on 24,2,1992 i.e
after expiry ‘of the last date prescribed for
receipt of the application. The contention of the

applicant is that he has submitted his application
well within time and he has no control as to
what happened thereafter,
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Issue notice,to the respondents to show cause
"as to why this application may not be admitted,..
80 | : | They may file reply within 4 weeks, Rejoinder

% - - | Affidavit, if any may be filed within 2 eeks
thereafter, List this case on 15.?.1993'?3&

B, 45 | admission/hearing,

‘ In the matter of interim relief, the respondents
are directed to permit the applicant to appear

R, at the examination treating as if his application
¥ 3 = - L bas been received within time. The respondents
. i S . :
f. . - Le @Ruzlfﬁrg;w_s ‘ are further directed to issue admit card to
| 3 IS‘-—%?- J prabi‘:“m the applicant well within time to enable him to
_ tﬂ&SPﬂm‘;"W:’:VF )MJ appe?r at the examination. The candidature of the
ﬁ%o : Ny applicant, however, may be treated as provisional
0 ry and subject to the final decision of this case,
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